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R.A.NQ.39/95 in Osk 549/94 

*..no.40/95 in OA 639/94 

BAd2 ilLiit2&jj/j. 

Dti 9.5.9t5 

- 	ntJN'BLE$I-{RI JUSTICE V.NEEIJkDRI RAG, VICE CHAIRMP 
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;

Heard Shri N.R.Devarej, learned standing 

counsel for the applicants in RPt 40/95 and 5hri N•V. 

Ramana, learned standing counsel for the xi applicants 

in RAn RAs 39 and 41/951 and Shrt 
Lile respondents in the RAs. 

I 

These RAs were filed by the respondents in 

the OAs as against the interim orders dated 2.1.1995 

in the OAs. 

The only pont which was serioielt-
-- ..sszu proper to allow such of 

that it 	-- 
the ertployees who failed in the trade test at first 

attempt for consideration for promotion from the 

semi-skilled to the skilled category to have the 

benefit of the iJterim order. 

It is contended for the applicants in the OAs 

that the trade test is not necessary in regard to ITI 

holders in the same line and hence the above contention 

for the respondents in the OAs has to be 6ifferred. 

1 The question as to whether trade test is, 
necestat-y for the ITI holders in the flat same qsede. 

for consideration for promotion from semi-skilled to 

contd.... 



Applicants/F.escondents 

Resç*Dndents/AppliCants 

/ D4THE CENTkAL i-DMIN15TRATIVE TRIBUNAL 	DEB 3ENCH  

A2 HYDMRA3AD 

in O.A..No,549a4 

- 	 Jju1j 
- . 	BEThEEN: 

1, Union of. Thdia; rep, by 
Secretary, Ministry of 
Defence, New Delhi. 

2. General rtnager, 
Ordinance Factory Project, 
Yeddurnailararn, 
rdak District. 

A N D 

2. V.ñ.;aalam 

R.A.Ho,40/95 in 9A.No.639/94 

BE1EEN: 

Union of India, rep, by Secretary, 
Ministry of Defence, New Delhi. 

2, General Manager, Ordinance Factory, 
Project, Yeddurnailararn, 	dak Dist, 	Açplicants/Resndent 

&ND 
iC,Yadi beddy 	

r.crnnnent/Applicant  
R.A,No,41/95 in O.i%.No,54Q/94  

1, Union of India. Rep, by Secretary, 
Ministry of Defence, Sew Delhi, 

General Manager, Ordinance Factory 

	

Project, Yeddumailaram, I'tãak Dist, 	•, App1icants/Res:nd 
C 

A N D 

Resndents/Applic 

Counsel for the Applicants 	 ,, Mr.N.R.Devraj in 
.11 

Mx,N.V.Rarnana in,i 
and'flI 

.-iir*l for the Respondents 	. 	... 	. ,, Nr.S,Lakshma RI 
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skilled category Win — - 
'Jari,j at the time of 

hearing of the 0h5•  But we feel that to 

oeese-i-ntrrirmtns, it is not just and proper 

to allow such of those employees who failed at the 

first attempt in the trade test at the time of promo- 
tion from 

ok filed to have the benefit 
of the interim orders which are to the effect  

seniority in the semi skilled has to reflect for con-
sideratbn for promotionto A MSJ< Grade..II 

D&q are allowed to that extent 
	No cos. 
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J. 	 Q't?dSQ¼ 
Ministry of Defence,New Delhi. 

2. General Manager, Ordinance Factory Project, 
Yeddumaj lararn, 
iledak District. 

3 9pc co;."y to Mr.N.R.Devaraj,sr.CGSCCATHYd 
to Mr.S.L&cshrna 

S. One copy to Li::rar,cAT,Hyd. 
6. One Spare cpy. 

kku. 
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